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'THE HARYANA OFFICIAL LANGUAGE ACT, 1969

]

(FIarYANA AcT No. 17 oF 1969)

[Recer:'ved the assen:! of the Governor of Haryana on the
23rd February, 1969, and was first published in Haryana
Government Gazette (Extraordinary), of the 5th March, 1969].

| 2 2 ' 3 4
Year No. Short title Whether repealed or otherwise
affected by Legislation

1969 17 The Haryana Amended by Haryana Act 6 of 1972*
Official Langauge Amended by Haryana Acr 3 of 1973,
Act, 1969,

AN
ACT

‘10 provide for the adoption of Hindi as the language to be used for the
official purposes of the State of Haryana.

Be it enacled by the Legislature of the State of Haryana in the
Twentieth Year of the Republic of India as follows:—

1. (1) This Act may be called the Haryana Official Language Act,  Short title
1969, and extent,
(2} It extends to the whole of the Staté of Haryana.
2. In this Act, unless the context otherwise requites,— f)efinitims.
(a) ‘appointed day’ means the 26th day of January, 1969 ;
"(b) ‘Hindi’means Hindi in Devnagri script ;

[ c) ,_ ‘State Gpvemmcnl‘ means the Government of the State
the Haryana.

1. For Statement of Objects and Reasons, see Haryona Government Gazelte
(Extraordinary), 1969, Page 106.

" 2. For Statement of Objects and Reasons, see Haryana Government Gazette
(Extraordinary), 1972, Page 46,

3. Por Statement of Objects and Reasons. see Hasyana Government Gazette
(Extraordinary), dated the 4-3-1973. Page 240. ’
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Official 3. Subject to the provisions of this Act, Hindi shall, as from the
Language [or  appointed day, be the language to be used fos all official purposes of the

offiial - grate of Haryana except such purposes as the State Government may by

g:::f ses of notification specify and the language in use for such excepted purposes
immediately before the appomted day may be used as official language
for such purposes. :

Language o 4. Nolwithstanding anything contained in section 3, Hindi shall,

be used in on and from such date as the State Government may by notification appomt

Bills, ete. in thlS behalf, be the language to be used—

(a) in all Bills to be introduced or amendments thereto to be
moved in the House of the Legislature of the State ;

(b} in all Acts passed by the Legislature of the State ;

{e} in all Ordinances promulgated under Articie 213 of the
Constitution ; and

(d) in all orders, rsles, regulations and bye-laws issued under
the Constitution or under any law for the time being in
force in the State ;

Provided that different dates may be appointed i respect of any of
ine mattess referred to in clauses (w), (&), (¢} or {(d).
Authoritative '[4-A. A translation in Hindi published under the authority of thc

ISimdal texis of  Governor of the State of Haryana in the Official Gazette,—
late 1aws. fa} of any Haryana Act passed in the English Language, or

{b) of any Punjab Act as in force in the State of Harvana, ar

(¢} of any Ordinance promulgated in the English language by
the Governor of Haryana under Article 213 of the
Contitution, or

(d) of any order, rule, regulation or bye-law issued in the
English language by the Govemor of Haryana or by
the Governor of Punjab and in force in the State of
Haryana, shall be deemed to be the authoritative text thereof

in Hindi.}
Authorised *[4-B. The-authoritative text in the English language of all Bifls to
Hindi be intorduced or amendments thereto to be moved in the House of the
;‘;“gm‘:u”“ Legislature of the State shall be accompanicd by a translation of the same

in Hindi authorised by the State Government. ]
1. Section 4-A added by Harvana Act 6 of (973

2

2. Insected by Harvana Act 3 ol 1975,
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5. Unless and until the State Government otherwise directs by
notification, the English language may. as from the appointed day, continue
to be used, in addition to-Hindi, for the transaction of business in the
Legislawure of the State.

6. Nothing in this Act shall debar any person to submit a
.representation for the redress of any grievance to any officer or authority
of the State 1n any of the languages used in the State.

7. Every notilication made under section 3, section 4 or section 5
shall be laid, as soon as may be after it is made, before the House of the
State Legislature while it is in session, and shall be subject to such
modifications as the House may make therein during the session in which
it is so laid or the session immediately following.

8. (1) The Punjab Official Languages Act, 1960, in its application
1o the State of Haryana and the Haryana Official Language Ordinance,
1068 {Haryana Ordinance No. 5 of 196R), are hereby repealcd.

(2} Notwithstanding such repeal, anything done or any action
taken under the Haryana Official Language Ordinance, 1968, shall be
deemed to have been done or taken under this Act as if this Act had
commenced on the 31st October, 1968.

Conlinuance
of use of
English
language in
State Legisla-
ture.

Language to
be used in
Tepresenta-
tions for
redress of
Erievances.

Notification
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before
Lepislature,

Repeal.
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424 HARYANA GOVT. GAZ. (EXTRA.), DEC. 15, 2004
{ AGHN. 24, 1926 SAKA)

LEGISLATIVE DEPARTMENT

Naotification
The 15th December, 2004

No. Leg. 32/2004.—The following Act of the Legislature of the State of
Haryana recetved the assent of the Governor of Haryana on 14th Deccmber 2004,
and 1s hereby published for general information :—

Haryana Act No. 30 of 2004
THE HARYANA OFFICIAL LANGUAGE (AMENDMENT) ACT, 2004
AN
Acr
Jurther to amend the Haryana Official Longuaye Act, 1969,

Be il enacted by the Legislature of the Stale of Haryana in the Fifty-
fifth Year of the Republic of India as follows :—

1. This Act nay be called the Haryana Ofticial Language (Amendment)
Act, 2004,

2. For the existing long ntle of the Haryana Official Language Act. 1969
{hereinafter called the principal Act), the following long title shall be substituted,
namely —

* to provide for the adoption of Hindi as the first language and
Punjabi as the second language to be used for the official purposes
of the State of Haryana.”,

3. After clause (b) of section 2 of the principal Act, the following clause
shall be inserted, namely —
“{bb) *Puniabi” means Punjabi in Gurmukhi script.”™.
4. For section 3 of the principal Act, the following section shall be
substituted, namely:—

“3. Official language for official purposes of State— (1) Subject
to the provisions of this Act, [fmdi shall, as from the appointed day,
be the first language to be used for all official purposes of the State
of Haryana except such purposcs as the State Govermment may, by
notification, specify and the language in use for such excepted
purposes immcdiately before the appeinted day may be used as
official language for such purposes.

(2) The State Government may, by notification, specify that Punjabi
shall be the second langnage to be used for all such official purposes
which the State Government may deem fit.”.

R. 5. MADAN,
Secretary 1o Government Haryana,
Legisiative Departinent.
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-1
RIATOT WPR
fafer Qe faumrh fawmT
SfeRgET
a1 8 S, 2020

el AL 14/2020— f& sRamwm it =iRaw (@fsiee) Ude, 2020, &I
fr=rfeiRae fe=dl argare BRAOT & ToauTel @l o UM SfF, 2020 &I Wihid & e
TAGERT USRI fhar Sar & iR Jg sRamon o ifaf s, 1969 (1969 &1 17), &I
ORI 4—F & QU (b) & Ml Iaa A &1 =) WreT H gmifdres a1 aHei SIgem —

2020 &1 sRITOT ARAFTH =T 13
RO ot (Heme) sriRifE, 2020
RATOM I AfTH, 1969,
BT I FNRT PR B forg
arferfeem
ART TR & ghaaRd 98 # gRAmn Isg furvvsa grr f=feRad wu # g8
arferferafad & —
1. (1) g rfafrm eRaro o () T, 2020, FET ST HHT B |
(2) TE U fOfY ¥ AR BRM, S IS WRGR, I99F H SRR g1, Fad a |

2. RO oY AfSfRE, 1969 @I ORT 3 @ dIg, EfaRad ORT Rl SITQA,
SRR

3. ITdl qUT ARHRON H Y BT ARt~ (1) U qn gRarm ST
T & T ) Rifddr =grarerdl iR gvs SraTerdl, NsY WRGR gRT Tfed
T oG ITITAAT TAT 9Tedh JTfIBRON T ! 3= ~Irarery 31erdT 31fdrpvor |
I Rl 9rar # fohar e |

(2) U WGR, BRAT IASHNT (G ARTH, 2020 & U™ & BT
A & AR, 3l BT IAIID AIRTAT AR YT UL HRaTgH] |
IARAL—~ 39 9R1 & YoM =g, NI IRem den sve IRy’ Rl &

JEr ref B, O S wEer fufde ufear wfdr, 1908 (1908 &1 I
ST 5) don <ve ufthar wfRdr, 1973 (1974 &1 =g fRfrgq 2) #
fev g1

8798—L.R—H.G.P., Pkl.
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